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the Plan
wural production to the maximum ex-
tent possible, giving priority to quick-
yielding schemes, strengthening of the
infra-structure for economic growth,
intensifying the family planning pro-
[ 4 , utilization of capacities creat-
od in the fields of industry, irrigation
and power. They have also been ask-
eod that expenditure on new construc-
tion be kept down to the minimum
and that more intensive use be made
of existing institutions and facilities.
A series of meetings have been ar-
ranged during November-December,
1965 in which the Plans of the States
and Union Territories would be dis-
eussed. Similar meetings are sche-
duled with the Central Ministries.

Similarly with regard to the current
year the State Governments were re-
quested to make adjustments in the
Plan in keeping with the needs of
Defence including Civil Defence; the
maintenance of essential requirements
and the need to conserve foreign ex-
change by import substitution and in-
ereased exports. The State Govern-
ments have been asked to report the
adjustments made and these reporta
are awaited

Shri Banga (Chittoor): What about
the 10 per cent economy cut that the
Finance Minister had agreed to re-
eommend to the States as well as the
spending Departments here? Has any-
thing been done and is anything go-
ing to be done by the Planning Com-
mission as well as the Government
here in that regard?

8hri B. R. Bhagat: That is under

the current programme. The Finance
Minister has already directed that
even during this year the maximum
economies will be effected, and for
the next year also steps have been
taken.

Shri Ranga: The hon. Minister
should have said about that in this
statement.

Shri B. B. Bhagat:
the current programme.

That iz under
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12:38 hrs.
BUSINESS ADVISORY COMMITTEE
FourTmETH Reporr

Bhri Bane (Buldana): I beg to
move:

“That this House agrees with
the Fortieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 4th
November, 1965.".

Mr. Speaker: The question is:

“That this House agrees with
the Fortieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 4th
November, 1865.".-

The maotion was adopted.

1238} hrs

RESOLUTION RE: CONTINUANCE
OF PROCLAMATION IN RESPECT
OF KERALA—contd.

Mr, Speaker: We shall now take
up further consideration of the fol-
lowing resolution moved by Shrl
Hathi on the 3rd November, 10865,
namely: —

“That this House approves the
continuance in force of the Pro-
clamation dated 24th March, 1966
in respect of Kerala issued under
article 358 of the Constitution by
the Vice-President, discharging
the functions of the President, for
a further period of six months
with effect from 11th November,
1965.".

Shri Vasud-van Nair may now con-
tinue his speech.

Shrl Vasudevam Nalr (Ambalapuz-
ha): While introducing this resolu-
tion, the hon. Minister had stated in
the course of his speech that the tak-
ing over of the administration of
Kerala by the President was a kind
of relief to the people of Kerala

1239 hrs.
[MrR DreruTy-SeEAKER in the Chair]

To be very frank, 1 was really
shocked and pained to hear a state-
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roent like that from a Minister who is
presiding over a Ministry under a
popularly elected democratic govern-
ment. I think perhaps on second
thoughts Shri Hathi himself would
have feit that he had said something
which was not warranted, and I hope
that while replying to the debate he
will clarify the position and get out
of the statement that he had made in
his opening speech. While we take
objection to that statement, I should
like to dilate a little on it. The hon.
Minister also knows, 28 many of us
do, that even today there are forces
in our country who feel that this kind
of set up is no good, this kind of
popular set up is no good. There are
torees like that; 1 do not say they are
very powerful but they are lying low.
May be that in a particular situation,
there may be sections and elements
here and there, may be in Kerala
State also at that time, who may have
felt the same way as the hon. Minis-
ter; T do not deny that. But we know
that that is a very unhealthy senti-
ment, the result of a particular situa-
tion, and any responsible person who
by his utterances tries to justify such
a sentiment is, I am sure, not doing
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the part of the central authority does
oot at all help people to believe in
parliamentary institutions.

Secondly, what happened just om
the eve of the last elections? Large-
scale mrrests of people. Even after
people are elected to the legislature,
they are being detained under this
excuse or that excuse. ‘Why even
people like Shri Setalvad are today
speaking against this constitutional
dictatorship, according to him, is be-
cause such things have happened in
our country, and the Central Govern-
ment has contributed, in a great mea-
sure, in destroying the faith of people
in parliamentary institutions. The
present Resolution, according to us, is
a continuation of that line which will
only make people lose their faith in
the development popularly elected
governments and parliamentary insti-
tutions.

The hon. Minister was trying per-
haps to soothe the feelings of people
by saying so much about the parlia-

any good to the healthy de
of parliamentary institutions in this
country. It is from that point of view
that we wanted to object to the state-
ment made by the Minister.

Again, 1 should like to request the
Minister to dispassionately look at
the situation created to a great extent
by the series of actions taken by his
own government in the State as well
as at the Centre which resulted In
that kind of thinking among certain
sections of people. I do not want to
repeat what my leader, Prof. Muker-
jee, has said. What had happened in
1059 was really, according to us, &
blow at the roots of the development
of parliamentary institutions. A gov-
ernment which enjoyed a majority in
the legislature was deliberately push-
ed out, pulled down from authority
to protect the interests of certain ele-
ments in Kerala State. That was one
thing. Naturally, such behaviour on

mentary consultative  committee.
Again, I should like to request him
to i what kind of a state

machine we have—he should know,
as anyone else,—inherited from the
British, a state machine, which I may
characterise as a heartless steel-frame.
Everybody knows that; I am sure the
Congress Government also, including
the Minister, might have their experi-
ence of trying to tack'e the problem
of taming this stecl frame. I am sure
that a ronflict is going on right from
15 August, 1947 to this day. Even
today we arc always talking about
administrative reforms, this and that,
so that the state machine is given a
new objective, a new orientation
Even today we have not succeeded to
a great extent. That is our judgment
of the matter. And In a State where
there is not even that popular power
over the stee] frame, you will under-
stand what the situation will be. Let
it be Mr. Jain, Mr. Hathi or Mr
Nanda himself or even a god who is
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sitting over a steel frame like this, I
am not blaming any particular person,
I am not even blaming a particular
officer, but this is a set-up which we
have inherited, and any person sitting
over that set-up today, however
much he wishes, must realise that he
can do very little. I am sure that
Mr. Jain will be now, in his heart of
bearts, justifying this statement of
mine by his experience of the last six
months. And ] want to point out a
few cases for the benefit of the House,
the Minister already knows them,
where we see how this machinery is
tunctioning today without a heart,
without a soul, without any human
feeling.

The hon. Minister knows that so
many times in the consultative com-
mittee we have discussed the guestion
of retrenchment of 510 workers from
the Kerala Water Transport Corpora-
tion. It is not a qQuestion of one or
two, it iz a question of 510 workers
who were working in the Kerala
Water Transport Corporation for
many ycars. They were just thrown
out of employment one fine morning.
The Minister himself knows that the
committee took up the matter in all
seriousness, and we are really very
thankful to the Minister himaelf. He
will remember that at the last meet-
ing the Adviser to the Kerala Gov-
ernment promised the consultative
committee that as soon as he went
back to Trivandrum he would take
steps to ameliorate the conditions of
these 510 workers who were thrown
out. The meeting was held on 13th
August, but to this day the Kerala
Government has not moved in the
matter at all, they have not done any-
thing in the matter.

I should like to recall that the issue
af this Corporation, the retrenchment
question, the liquidatien of this Cor-
paration, al] these matters were con-
sidered by the Government, the Con-
gress Government before it went out
of officc in September, 1964 In a
conference attended by the Congress
Minister and all the ML.As elected
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from & particular ares, in the pre-
sence of certain officers, certain deci=
sions were arrived at in which it was
provided that the workers' interests,
even if they were retrenched, would
be fully protected. And what did the
President’s rule do? They went to
court for the liquidation of this Cor-
poration, just a week before the elec-
tions last time. They did not even
wait for the elections, and the ligui-
dation was effected in such a manner
that all the guarantees given to the
workers in the presence of a Congress
Minister were just thrown to the
winds. Not a single promise made in
that conference is today respected by
the Government, by this officers’ Gov-
ernment, and the Minister might be
informed for his benefit that the
workers went to the High Court of
Kerala recently, and the High Court
gave more than one verdict against
this action of the State Government.
Now the State Government is in a
soup, they do not know what to do,
because the Division Bench of the
High Court has now said that the
principle adopted for retrenchment of
510 workers is wrong, and it should
be revised.

Already the workers are on the
streets. The High Court aays they
should revise it, that retrenchment
should be strictly on the principle of
seniority. The officers retrenched 510
people not on the basis of seniority
and so many imsues aAre involved.
There poor workers, with nothing to
fall back upon, have been suddenly
thrown on the streets. I see their
tears, their miseries, their worrfes.
We try our best to help them, but
somehow that help is not forthcoming.
This is just one instance.

I can give many other instances. A
very patent question is that of the
banning of these books in the schools.
You know what happened. Normally
in the popular set-up I am sure that
it will not be like that, that decisions
will not be taken like that.

The Minister of State in the Mints-

try of Home Affalrs and Minister of
Defence Supplies In the Mimistry of
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Defence (Shri Hathi):
has been withdrawn,

That order

Bhrl Vasudevan Nair: I agree that
# was withdrawn, but I am referring
%0 the way the decision was taken It
was given as an instance to show how
much things are taking place

Nven our Education Minister, Shri
Chagia, in an interview to the repre-
sentative of Matru Bhumi had to say
that such things would happen only
i a police State. The Central Min-
Sster in an interview commenting on
this had to say that such things will
happen in a police state. I do not
want to say that it is just a police
sate,

Coming to the question of palice it-
salf, I am urging upon the Minister
again to impress upon the advisers
that they should keep the police under
sheck. Especially in our State, police
kas a very notorious past tradition. I
do not have time to go into it now.
1 have many instances of ordinary
eriminal cases, murder cases and the
Mke and a lot of corruption charges
are there and there is no 1
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early a3 possible and I may impress
upon him that if a free and fair elec-
tion is to be held in that State, he
should correct the mistake of arrest-
ing s0 many leaders of the Marxist
communist party; they should be re-
leased and a proper atmosphers
should be created for popular elec-
tions so that a popular government
may take care of the people’s interesta
and take care of the future progress
of the Kerala State.

Dr., Sarojini Mahishi (Dharwar
North): It is really a misfortune that
Kerala has been the State where the
application of the emergency provi-
sions of our Constitution had beem
made use of. Now, there is no other
alternative and hence this was resort-
ed to. Members of the Opposition are
keen in criticising very severely the
imposition of this rule to say that the
President's rule, with which I do not
agree, has becn done on'y in the in-
terests of preserving certain wvested
interests, which I think ls a very
wrong statement. In Kerala of course
where there was a breakdown of the

government or anybody to look after
it. So many murder caseg are writ-
ten off as suicides openly and I know
many such cases.

In this time of emergency, I would
Kke the Minister to enquire into what
i happening in the university pre-
mises of the Kerala university. There
are allegations that patent pro-Pakis
tan propaganda is going on under the
wuuspices of the USIS in many colleges
under the Kerala University,; the alle-
gations are that even the vice-chan-
cellor and some of the branch man-
agements have a hand in this propa-
ganda, The congress students and
student organizations led by the Con-
grem Parilv say sn. They issue open
statements that such a propaganda s
poing on and the Government should
Jook into the matter.

1 should like the Minister to at least
prepare the ground for an election w

dministrative hinery and it could
not be carried on according to the
provisions of the Constitution, peace
and order was threatened by external
aggression, and internally too T ajree
that there is no doubt provision for
the application of the emergency pro-
visions of the Constitution. These
conditions were fulfilied and then
only President’s rule had been im-
posed. Neither the President nor this
House has any interest or pleasure im
imposing this rule in Kerala. Why
should Kerala be made the victim, cut
of all the Statea? Sometimes admin-
istrative powers were taken away
from the other States also, long back.
Why is it that Kerala State is again
a victim? TUnleas we enter deep into
the matter and try to solve the pro-
blem, I do not think the problem will
be solved. It is no use saying super-
ficially all kinds of things that the
Congress Party was interested and
s on and so the President's rule was
mposed. T differ from the Opposition
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Members. The President assumes
certain powers in case of emergency.
‘They are saying that it is unconstitu-
tional and it is a mockery of demo-
cracy. Every problem has got two
sides and you should not look to only
one side of the problem. Unless a
person looks to both sides, he could
not come to any wise conclusion and
Members of the Opposition are look-
ing to only one side of the problem.
Some Members from the Congress are
Jooking also at only one side of the
problem, that is the other side. So,
we must look at both sides of the
problem. Mr. Warior is nodding and
1 hope he appreciates what I say. No-
body is interested in enforcing the
emergency provisions unless one is
forced to do so by circumstances that
demand the application of some such
emergency powers. The Opposition
says that this could not be continued.
" We may sce the circumstances under
which the proclamation of emergency
was declared and also see exactly if
those very circumstances are not con-
tinuing. The same conditions are there
and hence the continuation of
the proclamation of emergency has
been made necessary. Prof. Ranga
remarked that the Kerala government
can be run on the Swiss model. It is
easy to advise. When any experi-
ment is made and no results are ar-
rived it, one cannot say with confl-
dence that it will be a success because
Kerala has been made the ground for
experiment of a number of such gov-
ernments also; there was the coalition
government, government also by a
party other than the Congress. The
people of Kerala were not happy with
any one of these. My friends of the
Opposition know that the people of
Kerala never appreciated the so-call-
ed rule of the coalition parties. Why
is it then that Members are making
such suggestions, when they know
these things? When Members make
certain suggestions, they make them
with all their responsibility and they
must try to give certain proof also
that it will turn out to be a success.
1 have heard many Members criticis-
tng the Centre for certain other
things also, than Kerala. Mr. Kamath
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was keen to say that he felt extreme-
ly sorry that the PSP was maligned
with the left communists. Is it the
main issue under consideration?
Many members referred to the gov-
ernor’s document, so-called document.
It is only a report under article 356
of the Constitution. That article
mukes it explicit; it says:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfled
that a situation has arisen in
which the government of the
State cannot be carried on in ac-
cordance with the provisions of
this Constitution, the President
may by Proclamation (a) assume
to himself all or any of the func-
tions of the State and all or any
of the powers vested in or exer-
cisable by the Governor or any
body or authority in the State
other than the Legislature of the
State; (b) declare that the pow-
ers of the Legislature of the
State shall be exercisable by or
under the authority of Parlia-
ment . . .*

Therefore, it is only on receipt of a
report from the Governor that the
President can decide whether to as-
sume all the powers or any of the
powers vested in that government.
Shri G. S. Kakkar, an advocate of
repute suggested that this report can-
not be the basis for the continuance
of the proclamation. Is it wrong or
unconstitutional? We may not agree
on the basic fact that there should
be a proclamation of emergency
under such circumstances and that
the powers vested in the State gov-
er t should be d by the
Governor; we may not agree on this
factor. But as far as the present
problem under consideration today is
concerned, it is the continuance of
the proclamation of emergency. The
very factors which led to the procla-

ti the procl tion of the con-
tinuance of the emergency, may no
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be in existence today, but other cir-
cumstances which were never thought
of at that period are in existence such
as the continuance of the emergency
as a necessity. Therefore, the peo-
ple in the country, right from Hima-
chal Pradesh to Cape Comorin, agree
and are willing to brush aside their
own problems, the problems of indi-
wviduals, the problems of institutions
and the problems of the particular
areas, with a view to concentrating
all their efforts on the defence of our
borders.

13 hbrs.

What iz it that has actuated the
Members of the Opposition to say
that the elections must be held in
Kerala and the continuance of the
proclamation of emergency should
not be carried on? Even in the
municipal elections, the panchayat
elections and the taluk devclopment
board elections, the members who
are not in power—I do not refer to
the members who are in power, be-
cause some friends may jump up and
say that when they are in power,
they would like to continue in
power—are keen to see that the elec-
tlons are postponed and that all our
efforts should be concentrated on the
developmental activities and defence
sctivities. Hence, the necemity to
issue the proclamation of emergency.
But is it only because that the Mem-
bers of the Opposition are required
to oppose all the measures brought
by the Government that they are
putting forth these grounds to op-
pose the continuance of the procla-
mation of emergency? If the Mem-
bers of the Opposition think twice
before they apeak out, 1 hope they
will not venture to spesk out such
things again.

1 would like to refer to the speech
of Shri Range, who referred to the
Swiss modal and said that the loyal-
ty of the people in this country is to
the democratic values. Who chal-
lenges his statement that the loya-
Ities of the people of this country are
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towards preserving democratic
values? It is because of the need
for paying some importance to these
democratic values themsclves that
such things are to be resorted to. It
is in the interests of maintaining
peace and order within the country
itself. Therefore, taking into consi-
deration these circumstances prevail-
ing in the State and the desire of the
people of Kerala, this has been done.
The desire of the people of Kerala
cannot be ventilated by having some
vested interest in this direction or
in that direction. 1 am quite sure
that the people of Kerala may not
express their full satisfactlon at the
President assuming the powers in the
State, but the point is, there is no
other alternative, and hence, whe
ther you call it a good thing or am
evil thing, in the absence of any
other alternative, this is the thing
that has to be resorted to.

What is it that the Home Ministry,
under the present circumstances, has
done in reviewing the situation exist-
ing in the Kerala State after the as-
sumplion of powers by the President?
Only today, a review made by the
Union Home Ministry of the affairs of
Kerala State after the State came
under President’s rule in Septemb
last notes that the Kerala Govern-
ment has been mainly concentrating
its work on improving the efficiency
of administration and increasing the
tempo of developmental activity. Ac-
cording to the review, the 14-months”
period of Governor's administration
was not marked by any aignificant
changes in policies followed by the
pred Gover t of the popu-
lar Ministry. However, every effort
had been made during the period to
see not only that the development of
the State is accelerated but that the
people are associated at various levels
with the developmental activities of
the Government, through local leaders
of public opinion. The Board was ap-
pointed to review the development
activities and the progreas made in
the Kerala State during the 14-
month's Governor's rule, administra-
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tion, and that Board has made this
remark clearly, that there is no
marked progress in Kerala. Do you
think that any other government, not
based on demoeratic principles and
rules, could have gone to the extent
of making this remark and admitting
that no marked progress has been
made, and that the Government
is making every effort to concen-

trate on the developmental acti-
vities and alsc upon the general
progress of the Kerala State? Of

course, certain things might have been
neglected no doubt in Kerala. Kerala is
& very beautiful State, full of natural
resources and it has a very long coast-
line also. The fisheries in the State
can be developed to a very great ex-
tent; as Shri Kappen said yesterday,
75 per cent of the people there eat
fish, and the fisheries industry can be
developed to a very great extent.
Since fish is a very substantial, prime
food of the people of the Kerala
State, it could be developed to a very
great extent. All these things are to
be properly attended to, and the Home
Minister made a remark in his state-
ment yesterday that all these things
are being attended to. T do not agree
with him when he says that a special
eommittee which is appointed to look
hlto the Kerala gffairs can be called
e parli t; b there
m members from different parts of
the country also, that cannot be a
miniature parliament. I do not know
whether he wants to raise the status
of that committee to the status of
parliament or to bring down the sta-
tus of parliament to that level. Any-
way, that t be a iniat

ure
parliament, but in the absence of any
other alternative, the committee has
been appointed to advise the Kerala
administration to go deeper into the
matter of development and progress
of the people of Kerala. In the ab-
sence of any other alternative, if this
has to continue, I do not see any harm.

Bhri Mukerjee went to the extent
of saying certzin things about the
Governor's report. He referred to
minor things in the Governor's report
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and referred to its inadequacy. 1 do
not know why Members of the Oppo-
sition are concentrating on petty mat-
ters, inaccuracies and grammatical
mistakes in the Governor's report,
instead of concentrating their atten-
tion on primary things of importance
which have led the Government to
continue the period of proclamation of
emergency. Therefore, when the
whole country has stood up to the oc-
casion, when the whole country has
risen to the occasion, as one unit, to
meet the emergency, I do not under-
stand why the Members of the Oppo-
sition should raise a hue and ery to
di tinue the procl tion of emer-
gency. The people of Kerala are
equally patriotic. They arc part and
parcel of this great country. Even
though they are not affected by the
Pakistani aggression to such an extent
as others, they have risen to the occa-
sion, irrespective of any party politics
and so on. I think they continue to
support this continuance of the Presi-
dent’s rule in the time bf emergency,
and I hope they will appreciate and
take the highest advantage of being
under the Central rule.

There are many other parts in this
country which are now under Central
administration, and they continue to
be 3o, because if they come under
the State rule, they know that neither

their interests nor the country's in-
terests could be safeguarded, in
respect of the development of

the State. Therefore, they wish to
continue as it is. The instance of
Goa is there; I do not wish to men-
tion. If Kerala, though under diffe-
rent circumstances, {s under the Cent-
ral administration for the time being,
then, T hope the utmost advantage of
this position will be taken by the peo-
ple of Kerala and full development
will be achieved during this period.

Shri Seshiyan (Perambalur): The
present resolution that has been
brought forward by the Home Minis-
ter for continuance in force of the
proclamation of the President in res-
pect of Kerala is a sad commentary
on the working of Indian Constitution
and Indian democracy. This is a per-
petuation of the political tragedy en-
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acted eight months ago, when the
parliamentary institution that was
duly elected, was not called upon to
fulfil its duty and when the elected
representatives were not allowed to
funetion for the purpose for which
they were elected by the people.

The speaker who preceded me put
it very correctly that there are two
sides for every problem. The Oppo-
sition presents one side of the pro-
blem, while the ruling party presents
the other side, probably in glowing
colours. In a democracy, who is to
be the judge? When two parties con-
tend and give g different picture of
the same problem in two different
lights, the judges should be the peo-
ple. Here, when a proclamation is
made, when the parliamentary insti-
tution is dissolved, when the elected
representatives are not given the
chance to function, then, it is not the
Ppeople who are having the say. It is
the Governor who is having the say.

It is not the elected representatives,

but a selected person from the hierar-
chy from Delhi; he is 3 staunch Cong-
regsman and he was so till the day
previous to his taking up office. He
goes there and gives a report, and on
that report the decision is taken by
the Government here. There are two
kinds of emergencies which should not
be confused. One emergency was
caused in Kerala about a year ago
when the Shankar Ministry fell due to
want of confldence from its own mem-
bers. The ministry was defeated
when votes were taken in the As-
sembly. That was the emergency in
Kerala which gave rise to President's
rule. That should not be confused
with the emergency now being spoken
of caused by the Pak aggression and
nostilities on the Indo-Pak hborders.
We have to draw a line of distinetion
between them. When we say there ls
an emergency and all political parties
should be one in repelling the Pak
aggression and maintaining the gecu-
rity of the country, in that we are
all one. But that should not be a
guise or subterfuge to maintain some-
thing else.
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Though there is mention of emer-
gency by others, the Governor in his
conclusion does not make any refe-
rence to the emergency, caused by
the Pak aggression. He refers to the
instability of the political situation
there. He doeg not visualise politi-~al
stability even after a poll and he rays
no political party will have suffcient
majority to form a government. Pro-
bably these things can be attributed to
the sphere of astrology, not to a Go-
vernor. We were under the impres-
sion that Ministers in Delhj and Go-
vernors at other places were consult-
ing astrologers. Each has a royal
astrologer to predict the political
events. But now the Governor him-
self has become an astrologer, pre-
judging future developments, becauss
he opinse that “if elections are held
now, the results would be much the
same as they were in the mid-term
elections.” Therefore, he has not only
given the politica] situation now—the
strength of the various political parties
in the State now—but he has predict-
ed that in future also, if you hold an
election, no party is going to get &
majority. If the Government has
come to that determined conclusion
that there will be no change in the
election results and there is no use
in getting the public opinion through
the ballot boxes, in each State we can
appoint one Governor—an eminent
astrologer like Mr. Jain—to forecast
the political situation without holding
any election. You can save lots of
money; there will be no preparation
and expenditure by political parties,
no appeal to voters, etc. They can
simply appeal to the astrologer and
get the results. Government can fune-
tion on the astrological data, not on
the logical or political data.

The Minister of Rehabilitation (Shri
Tyagl): He has given his assessment

Shri Sezhivan:  Assessment not
about the present situation but a pre-
jection into the future, which is the
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act of a nastrologer, not a politician.
He says:

“The general opinion in the
State is that if elections are held
now, the results will be much the
same as they were in the mid-
term clections. Shri R. Sankar,
the last Chief Minister, shares
that view. I fully endorse the
view."

Therefore, the general opinion is
hearsay. It has been sharegq by Mr.
R. Sankar, the last Chief Minister. It
is put here as “last Chief Minister”,
but [ think in more than one sense he
is a “lost Chief Minister”, because
when the votes were taken in the As-
sembly, he lost the confidence of his
own party members and of the As-
sembly. Then, when he stood for the
election, he lost his seat at the poll
also. He lost the confidence of the
Assembly, later on lost the confidence
“ of the people also.

13:13 hrs.

(Snr1 SomnavAaNE in the Chair)

Therefore, instead of making poli-
tical assessments, as  our learned
frlend, Shri Tyagi pointed out, and
as we would like them to do in a
democratic set-up, they project into

the future and Uy to forecast the
future results also. That is why I say
astrological  prediction:  should not

enter into political a-scsiments.

To sav that there is no alternative
to President's rule is to accept the
defeat of demovracy  itself. Whether
it is the Congress or any other party,
we should allow the normal course of
deinocracy to run. My view is in
Kevaly democracy was not allowed tu
function. 1 do net aceept the defeat
of democracy there. When the elected
reprecentatives were there, it would

" have becn wiser and constitutionally
eorrect 1o allow 3 ministry to be form.
ed and the Assembly to meet, Then if
sumebody hrings forward a no-confi-
dence motion angd the ministry fails,
you can say that such and such party

1807 (Ai) LSC—&€.
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claimed that it could run the govern-
ment but it has not got the full con-
fidence of the Assembly. Withous
going  through all that democ:atie
process, we cut short the way by
hasty assessments and astrological
predictions and we rushed to the con=
clusion that there is no other go but
to usher in President’s rule.

I can quote Mr. K. Santhanam,
whose sobriety nobody ecan doubt
and who certainly does not belong to
&ny opposition party, because mem-
bers from the other side were saying
that all the opposition parties had
been trying to put the blame on the
Government and because there was no
other alternative, Government had to
extend the President's rule. In an
article in the Hindustan Times dated
9-3-1865 just after the Kerala de-
bacle—the heading of the article also
was “Kerala Debacle”—he said:

“It is foolish to rush to the
conclusion that President's rule
is the only alternative. If every-
time there is no majority Presi-
dential rule is to become automa-
tic, the Constitution must be
deemed to have broken down and
all those who are against gemo-
cracy in Indin will rejoice.”

So, putting in President’s rule when-
ever something is not working as per
your expectations means it will come
handy in so many places. In 1852,
when the general elections took place
in Madras, the Congress was in a mi-
nority. It did not have absolute ma-
jority. Mr. C. Rajagopalachari was
not an elected representative. At that
time the eombined opposition under
Mr. T. Prakazam had a majority in-
side the House. though in a combined
mannes. Af that time, the Governor
called the Congress Party, though a
minorily purty, to form the govern-
ment. A government was formed and
it proved stable later on. So, whe-
ther a single party is able to com-
mand a majority inside the House,
whether the largest party, though in
a minority, should be allowed to form
a government and whether that gov-
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ermment will be stable are all matters
which should have been left to the
legislature to decide and not to be
decided by the predictions of astrolo-
gers like Mr.  Jain. Simply because
the Constitution provide; for I‘resi-
dent's rule, it does not mean that it
should be applied again and again.
Various powers are given to the Pre-
sident, Lo the Judges, to the police and
others. If everybody thinks that be-
cause he has got powers, he can act,
where will it end? It is nol that be-
cause powers have been given, they
should act. So, just because he has
been given the powers, he should not
go on applying this measure of Presi-
dent's rule.

In the statement submitted by the
Governor he has said to the effect that
no political party has any chance of
winning a majority. This is his opi-
nion; not g prediction about the future
elections, because in a parliamentary
democracy there is nothing as an ab-
solute majority and an absolute mino-
rity. What 1 mean to say is, there is
nothing like a permanent majority or
a permanent minority. The party that
is the ruling party now may be de-
feated at the polls and it may become
the opposition party. The party that
is in the opposilion now may emerge
as the ruling party next time. There
is no chance in democracy for various
parties to function if there is to be
a hicrarchical order or an order of
deseondancy where the son of a king
becomes the next king of the country.
That is not the order which we are
following. In a democracy every
party has got full rights to express
its views, to place its views before the
public and become the ruling party or
the majority party. Only on that as-
sumption of a possibility to attain
majority at the polls so many parties
are functioning. There is nothing as
a permanent majority party or a per-
manent minority party. It is all a
temporary one. In a democracy un-
less *hat’ aspect is given full weight
of, you cannot easily presume to pre-
dict what should be the outcome next
time. In 1944, if there had been any
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prediction  in Englang cverybody
would have said that the Conserva-
tive Paily led by Mr. Churchill was
the purty tp rule the country. But
what happened when the elections
took place? The Conservative Party
was defeated and the Labour Party
which was in the Opposition was
ushered into power. Therefore, ins-
tead of making these undemocratic
assumptiions that no party can win
the majority and form a government,
these things should have been left to
the people for decision and not to the
Governoe or to the presiding autho-
rity.

This President’s Rule which was
brought in on the 10th Scptember
1964 was  renewed in Mareh, 1965,
Again it has come for renewal now.
That is to sav, one year has passed
and another gix months time is asked
for by this present resolution. There-
fore, thuse who ure in the Cabi-
net, thuse who are in authority, they
can as well celebrate the first anni-
versary of the President's Rule in
Kerala. Whether it is the death anni-
versary of democracy or the birtk
anniversary of a constitutional dicta-
torship, anyhow an anniversary cam
be celeb-ated by those whe are In
power, by those who are asking for
extension of this President's Rule.

Mr. Hathi and others were speaking
in terms of laudation about the minia-
ture Parliascent that has been created,
thit is, the parliamentary Consulta-
tive Committee that has been set up
to aasst the Government in carrying
on the admiristration in Kerala. But
it is no substitule for a parliamentary
institution. A properly  elected re-
presentative institution is nowhere to
be compared to these parliamentary
commiliees. In the same stretch of
imagination we can as well dissolve
all the State assemblies throughout
the country and appoint so =any
parliamentary committees to function
in each State and nullify the whole
system of federal government that we
have got now under the Constitution.
Therefore, we cannot stretch these
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things tco far and try to impose the
President’s Rule as a permanent lea-
ture of Kerala polities.

1 can  understand one thing. We
had wwade a distinction between the
emergency in Kerala and the emer-
gency in ithe country. If it is said that
because of the emergency situation
created by the Pak aggression and the
mostilitics on our borders there should
be no political rancour, there should
be no party differentiations or bicker-
ings and that, we should prescent a
united front and therefore the elections
should not take place for a consider-
able time until the situation attains
normaley, I can undersiand that posi-
tion. On that ground vyou can say
that we must not hoid clections now,
but it shoulg not be te perpetuate a
wrong decision tuken previously in an
undemoeratlic manner, in an unconsti-
tutional manner, in an autocratic way
wiere you put aside the elected re-
presentatives, where you did  throw
to winds all ecanons of democratic
justice.  What  happened in Kerala
was in fact a pre-malal strangulation.
You did not aliow the Assembly to
function and the elected representa-
tives to form the Government. As |
said, if the plea is that there is an
emergency situation created by the
Pak aggression on our borders and
until the situation comes to normaley
we should not have any elections, I
can accept that. But the argument
presented by the Governor and others
%o far is that no party is in a position
to form a government and that no
party will be able to form a stable
ministry even after the elections.
These arguments I object to. These
estrolomical studies which are like the
vagarics of weather should not be al-
lowed to take the place of astule poli-
tical decisions of democratic institu-
tions. That is what I want to impreas
upon this House.

Shri P. G. Menon (Mukundapu-
ram): Mr. Chairman, Sir, T do not
vrish to introduce any element of poli-
tical polemics in my observations on
this resolution.
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Mr. Chairman: The hon. Member
may resume his seat. Quorum has
been challenged. The Bell is being
rung.

Now there is quorum. Shri Menon
may continue his speech.

Shri P. G. Menon: Sir, I wish to
confing myself to the very narrow
question raised in this resolution, as to
whether the President's Rule now in
foree in Kerala should be extended
for another six months. That is the
unly question. And, the material be-
fore us to come to a derision on that
matter is contained, frstly, in the
Report of the Governor on the situa-
tion in Kerala gnd, secondly, in the
reaction of the Government, the Home
Miri{ry, towardsz that report. The
President is not bound tn act on the
report, because that is, after all, only
recommendatory.

Now, many harsh words have been
spuken on the fluor of thi; House re-
garding the report of the Governor of
Kerala on the Kerala situation today.
Yesterday and today we heard state-
ments made on the floor of the Houge,
ot very serious statements 1 believe,
trat the Kerala Governor in his report
was trying to be an astrologer. Now,
as Governor it is his  constitutional
duly to + ake an as:emsment of the
situation iy the Stale and to make
a repori to the Home Ministry or to
the T're:dent. It Qs th. -0 cusment,
anv  abiective assess o0 if you
wosld ecare to look ap it in ap ub-
jective manner, that is contained im
Shri  Jain's report. The Kerala
Governor proceeds on  this  premise
that if ¢ven after the clection there i8
no possibility of the formation of a
atzble government, it is not proper
to conduc! ¢n election today and ter-
minate President's rule. Now, this
is not the first time that such a gitua-
tion has arisen. Fver after the pro-
mulgation of the Constitution, several
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times this House
convention.. ...

has adopted the

st gem X2 woATa ;. gATald
TR, {0 qTET FT gAT § |
E9W F 3@ awy AT adi g

Mr, Chairman: He might resume
his seat. The bell is being rung....
Now there is quorum. He might
continue hig speech.

Shri P. G. Menon: After the pro-
mulgation of the Constitution Presi-
dent’s rule has been introduced in
various States in Indig and I think
the powers under article 358 have
been exercised 9 or 10 time before.
M you look at the circumstances in
which the exercise of power under
that article took place on previous
occasions, it woulgd be seen that
wherever the Governor's report indi-
cated  that no stable government
rould be formed or continued and the
President was satisfled about it, arti=
cle 356 was invoked ang President's
rule was introduced. Is it for the
Governor of Kerala today to adopt a
new policy? Therefore, he presumed
that if in his assessment no stable gov-
ernment could be formed even after
the election. then there should be
continuation of President’s rule. It is
not his opinion that he has commu-
nicated to the President. He did con-
rult public men, leaders of all poli-
tical parties in Kerala, and he has
stated in hig report that no leader
was in & position to state that if
election is conducted today there
would be y majority  for his paty.
1 do not think that statement has
been questioned on the floor of the
House.

Shri Vasudeven Nalr: Yes, it was
questioned.

Shri P. G. Menon: He also stated
that nobndy was in a position to say,
except the leader of the Marxist
Communist Party, that parties would
join together and run the government
if after the election there would he
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no majority for any single party.
The only gentleman who said that he
could run the Government was Shri
Namboodiripad.

Shri D. C. Sharmga
One great man.

(Gurdaspur):

Shri P. G. Menon; He said that he
hag 61 people in the last elections who
hag lost their membership on account
of the dissolution of the House.

Therefore, if the Governer's assess-

ment is correct and if the Presi-
dent's rule is not extended and
an election is  conducted what

would happen? After the election

article 356 should be  invoked
ugain. The question before the
House is what should be the
choice, Should we pass a resolution

and extend President rule or should
we terminate President's rule, conduct
election and create a situation again
when President’s rule  would have
be introduced by invoking afresh the
powers under artile 3567 If the
assessment of the Governor is correct,
I think the Government of India was
correct in deciding to approach this
House with a motion that there should
be an exiension of President's rule.

The question is whether that assess-
ment is correel. 1 do not think there
is anybody here in this House whe
knows gnything about the conditions
in Kerala who would say that that
assessmeny is incorrect. For political
purposes, for purposes of argumenta=
tion, for purposes of running down
the government, for purposcs of cri-
ticising the Governor you may say
that that assessment iz incorrect; you
may =ay that it is astrology that he
is indulging in. My friends from
Kerala in this House know, znyboay
who has any knowledge about the
ronditinng in Kerala knows, that it
electinns are conducted in the neor
fulure, that is, next month or tre
month after, the situation would be
orobably the same—1 do not say tne
same but probably be the same—
the picture would probably be the
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same which emeged after the elections
earlier this year, in which case we
would again have to introduce Presi-
dent’s rule.

The question then is whether during
the emergency the elections should be
eonducted. The leader of SSP in
Kerala is reporteq to have told the
Governor that in the district of Pal-
ghat local self-government elections
should be postponed on account of the
emergency. We see that in the report
of Shri Chandrasekharan. When that
ig so, should we conduct general elec-
tions to the Legislative Assembly when
a8 a matter of fact we do not con-
scientiously believe that ag a result
thereof political stability could be
introduced in Kerala? We should
particularly remember that the leader
of one of the political parties who
was not called by the Governor and
in fact a charge is levelled against
the Governor and the Government on
that account—is Shri Namboodiri-
pad who is going about saying that
the Government of India should con-
cede certain territory to China, that
the Government of India should not
fipht Pakistan to recover territory
which has gone to Pakistan, tlrat war
hysteria is attempted to be developed
in this country to secure the interests
of he ruling party, that unless the
Government of India, the Prime
Minister and the Defence Minister
declare the war aims of India the
people should not. ...

Shri D. C. Sharma: When all the
Left Communist have been put be-
hind the bars why Shri Namboodi-
ripad has been allowed to go on
making such statements?

Shri P. G. Menon: Because he may
condemn himself.

He has been saying that the war
aims have not been declared, as if he
has not understood the repeated
statements of our Prime Minister and
our Defence Minister. He has been
asking Why recourse to arms was
adopted by India against Pakistan
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during the last few weeks. In self-
defence we did it.

1 heard Shri Vasudevan Nair, my
good friend, saying that an election
should be conducted so that the repre-
sentatives of the people could mar-
shall the enthusiasm of the people for
the prosecution of the war effort. It
is just like entrusting chicken to the
guardianship of foxes. Do you think
that the people could be enthusea
to war effort by men like the leade®
of the Marxist-Communist Party, for
whom I heard voices raised in this
House?

1 am not for a moment contending
that President’s rule is good for us.
I am not contending that elections
should be postponed indefinitely. 1
am only stating that on the narrow
question which is raised before this
House as to whether President's rule
which is already there should be ex-
tended for another six months, there
could be no controversy. An objec-
tive assessment made by the Gover-
nor of Kerala is before us.

I would say, the report of the
Governor is a mirroy in which you
could see the image of the political
situation in the country today. That
image is not an attractive image.
That image is something about which
all of us are unhappy—an image
about which I, coming from Korala,
feel ashamed—that we could not run
the elections and get a majority or a
stable arrangement in order to run
the government. But. because the
image is bad, why do you strike at
the mirror? That is what is happen-
ing here.

‘The speakers, yesterday and today,
wanted to attack the Governor who
mirrored in his report the situation tn
Kerala today. It is well known
that some people......

8hrl Warlor: Is it the fault of the
mirror or of the image?

Shri P. G. Meaon: It is the fault of
the image. It iy my fault and your
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fault. The mirror only mirrors what
15 contained there and we arc at-
tempting to strike at the mii. .. be=
cause the imuge is ugly. That is the
situation.

Shri 1. C. Sharma: Shri Warior is
u rood-looking man.

Shri P. G. Menon: Shri Warior is
guod-iooking but not his polities.
That is the position. I am not for a
moment contending that President's
rule should continue; bui, let ug give
Shri Jain his dues.

Shri Warior: e got it

Shei P. G. Menon: Ile has been
{hiere for months, Has the admi-
nistration during these six  months
Leca something which could be con-
vemned outtight? It was during tlris
period  that the Government of
Kerala, under the leadership of Shri
Jauin, presented the Kerala case before
the Finanee Commission and 1 am
flad to state that Shri Jain took the
initiative to marshall up all facts
before the Finance Commission and
the award of the Finance Commission,
in my opinion, is something which is
rather fair—an experience which, wa
in Kerala, rerely had previously.

1t was during thig time that the
report of the Pay Commission was
adopted and implemented. There are
complaints rearding the report of the
Pay Commission. There are com-
plaints that justice has not been done
to all sections of Government ser-
vants. That is a different matter; but,
additional revenue expenditure of
Rs. 8 crores to Rs. 10 crores every
year in order to give better emolu-
ments to the Government servants ls
being incurred.

It was during this period that a
committee had been appointed under
the chalrmanship of Shri M. K. Vel-
lodl with two other very competent
members to lock into the adminis-
trative machinery to avoid delays
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Something was stated here yestar-
day regarding the mishandling of ine
food situation. The food situation is
very bad in Kerala,

Shrl Vasudevan Nair: By your
own colleagues.

Shri P, G. Menon: 1f you look into
the question of the availability of
foodgrains per head of population in
the various States in India, you wili
find that in Kcerala it is the lowest.
What I mean by “availability” is tre
quantity of foodgeains sold through
thre ration ghops by the Governmen:
plus the quuntity of foodgrains avail-
able n the country. When thal is
lovied inte, you will fing that in
Kerala the average availability is 8
io 9 punces—what you get from the
shop. whag you get from the farmers
and what is awvailable in the state,
The average availability in India
would be 14 to 16 ounces. I am
not speaking of the ration given;
I am {aking into  account the
full awvailability and dividing it
by the number of people in the State.
That is the situation. The Kerala
Government, cven gfter it was iaken
over by the Governor, has been com-
plaining regarding the availability of
foodgrains there. But if the Govern-
ment of India would not act in that
matter, what can poor Shri Jain do?
I do feel that in the matter of food,
Kerala is not being given the justice
which is due to jt.

Shri Vasudevan Nair: But we are
examining the President's rule, the
Central Government including.

Shri P. G. Menon; That is all right.
The real remedy for the situation is
in our hands, mine, of Shri Vasudevan
Nair's angd Shri Warior's and other
public men of the State. The time has
come for the public men of Kerala to
think furiously about what to do in
order to re-establish democratic rule
in the country. That alone will ger
the people there their democratie

and to improve the administration. rights.
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Can we go on endlessly like this”
Can we take up the rigid attitudes
tha. we have been taking up all along?
Saouldg we not also  have—that 15,
Kerala; 1 am speoking for  Kerala
now—representative  institutions  in
u  ...3ti.ion working there? We are
nog abae to do it and thin wien .2
Tlome Minisiry is doing the next best
thing, we are pelting stones at the
fron. Minister. We should rather look
inwards and see where the difficul-
1y is. No government in Kerala wul
be able to remove the frustration of
the Kerala people on account of which
these things are Thappening. The
people there are frustrated,  Unless
and until the Government of India
becump alive to the problems of the
people of Kerala, no nmount of cate-

chism administered to the Kerala
prople would be of any avail.
Yeslerday 1 got = circular letier

from Shri Haghunath Singh, Chau-
man of the Shipping Board, who paid
a visit to Kerala. I think, he sent 1t
only to Keralag Members of Parha-
ment. He concludes that letter wilh
the statement ‘Wherever 1 went I
saw unemployment staring at me’,

Shri Raoga (Chittoor) That is the
case al] over India.

Shri P. G, Menon; He spoke of
Kerala, and 1 am speaking of Kerala.

Shri D. C. Sharma: Shri Ranga is
thinking of Andhra Pradesh.

Shri P. G. Menon: He says “wher-
ever 7 wint 1 saw unemployment
staring at me; there arc no industries;
therefore, industrialisation  should
come'. That ig what he has said. If
the Government of India would have
that realisation, then the Kerala peo-
ple would become happy and this un-
fortunate and unhappy State would
be able to come to its own.

There wus some reference to the
consultative committee. We have at-
tended many of its meetings. Dr. K.
L. Rao, the Minister of Irrigation and
Power repeatedly stated to us, and I
think he stateq it on the floor of the
House galso, that in order to alleviate
the power famine in Kerala, it was
necessary to have a thermal plant
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He sald thag it would come, but we
hear teporis now thay elsewhere jt
has been decided that Kerala  should
have ro thermal plant

Do voy know, Sir, that in 1964 and
in Lhe previous years the industries
in Kerala including publie undertak-
ings lay closeq down cuntinuously
for four months for want of power,
and this was in a Staly where the
availability of power was the largest
in India barring Mpysore, in o State
where the cost  of  production of
power was the lowest in India. Where
is our Planning? M 15 an erreting
planning under which these putentia-
lities have not been exploited for the
benefit of the peopir. Paolitical sta-
bility will eomg if only the Govern-
ment of India would become alive to
the situation in Kerala and take steps.

We are now having the Fourth
Five Year Plan, Under the previous
three plans, including the Thirg Plan,
Keralp did not gep justice. There are
no industries  estahiizheqd in Kerala
under the Five Year Plans under the
public sector which are worthy of
mention. In the Third Plan, a ship-
building varg is reported to have,
come. but it is still only coming. That
iz all. The oil reflnery is now in diff-
culties for want of certaln =anction-
which the Government of India are
withholding. The petro-chemical
complex which it was thought would
come in the wake of the reflnery, it
has been stated, will not go {p Kerala.

I wish to tell Shri Hathi that he
should utilise his elephantin. strength
in order to do justice to us. Should
we continuc as a Cinderella among
the States in India? Representing a
Cinderella among the Statey in India
it is & pity that I have to raisp these
questions in  this House. | would
rather have liked to raise them in
the consultative committee; but there
things ure ralsed but very few thinge
are accepted. That is the real position.

‘Therefore, thi, is a situation i=
which Shri Hathi as the Minister of
State, Shri Nanda as the senior Minis-
ter jn the Home Ministry, and every-
oneg in the Government of India
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shoulg consider what to do in order
to avoid repetitions of thig situation
in Kerala ang thereby to remove the
frustration of the people of this un-
fortunate and unhappy State.
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JEai § 1 AL AT 9T W owwr W@
AT g ) W R F W A
g qar &, 0 & 3@F @ W @
Fud qeg arff arwedt STTa OF
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e AT uF osfaw sy
Bfasgrgroar g | ag AT £ 7
T T 1A AT AT T AT o A
at Ay, gfra wdt afer oF # e =
e FUy FA AN EW T A E
TR W W EARH AH H F oo
T —famn |17 die—FqlT 1 ae i
Ffra &1 um W= o ode and A
g g@T 1 21T A9 79 A1 wreaad
F1 FF g wifgd W a7 AT
arfed | few wq & areddr gmeE-
arfeqi & g7 <1 &7 FAET § A IS
Y Y TF AT ST A F7 % (€ ag
T FA WE G ST AT E g @
T g oY fandt TS gu & T
qrE @A T g WM T ft wwr
T § &% w1 gfrmr e fgrgema A
TIETHRE A1 FT AL 7 Foram &3
g for &t & wz@ F fx faam
9T w1 LATHY, IAFT Aver A) i ag
R w2 & T ¥ & 7 gy
v ad ) g1 awar & i areddy aea—
wrfagi 1 wETT T are /1T A A6 4w
oy AT $1E AT AT A 97 TR T4
qT F1 A 2, a2 FW 37 ¥y wrfugi

wagt g

g T APA O Fgr 10 § fE 1w
T Ao Y, wwq frss §, 99d wa
o & 1 T F g Ay ¢ dwen
A FT | TAAA F REAT FH FTCF
oA g% agt #1 fumm mwr oy &
AfFs FER TR F g o Tl e
T Far wgn TEgw g fe
W3 A W T M Wy fieg
o1, TEHT G FI | {ET 39 Faeran-
ETR | W Et qE TS, T A
‘wfrwved T TR @ gET w13 wg
o A A e A g A
¢ fr @l miag wrw wtiw == A @t
Her A ok | wa w0 A o@Av 9y

Kerala (Reys.) 650

A w9 @ &y fAr 1 Afe faae e
FAAT FA aTT §, TG E AFW | AL AT
I FeA ¢ 0 @I | qF ST THT
i & g7 fAr ot wge g 4
f& A7 faelt ¥w & v ar T F R TR
T g% ovar 3, o A i § aem
T qr A gETlEal & wesT 0 W ma
2, A1 9 € @1 FrTdt | s i
oF § oA &, WT Ay s ag ¢ i
S AT AT F FRE AR AT AR TH T
T aT A A v w7 az fary
BT &) AT AT WEAT AT THRE
= faea JgT wo

14 hrs.

gt 0% o Wi ok 2 wwe wur
fear #2 & 1 & wv OF 97 s
gt g fF agi €3 wiwHr @ @ owy
T FY qEAT § 1 AT A gy wifed
qa 7§t @y 7 A g, T w= R
g1, I T F AT WA TNET
et wrerd ® mdw & mgr faew
afas {7 wreHT A fore A1 & w09 v
g% are # A srmmen A @iy
oF Fifirr #4Y F a7 § w0 g w6
wt At formr g1 2@ & wrrer gATw
EAE R G Ea i g i
feai @, @ afa=w 1 g7 @ & fon,
&% e ari et 1 F2T o F1 Fera,
fiF #1718 JoAY, AT W A dAw 7 Ty
gu g1, W & A oA 3w F
qW TR WA WAT §AT T G §1
az Tz F " faww wE &, 39
qF ATg ST | 9T THATAT F %
Iw % owa gl 1 M IAR OF Ag
o g ANE K wm ¥ A 58
a wETet anawferi & fams @
q1 37 &7 faur, ux nxam T oiv
wEATwIAsT & o A arga o1t I
neHT w1 wem q9q &l @ g g
f wawman f fe og  wToeT Ty WA -
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[zre Tww w7 &ifin]
TR RIT A AR TTA R WHAAT B
FTA KT T2 E AT T IE TS TAT
stfam s wrrwmTuR F 78 7%
T |

qz &t ad ¢ b few 70 7 avr=
oY FEIHATE 1 ary AL oS, Ay
I & Al foram Tqr 6 9 51 A
FIET &HT 61 AT & F 1% g8 OF
19 3w 7z faadt st 8
TH F 77w owmT qEz wEar | §
AT AM-AAT BT 0T FEATF, | A7
uF FaAr AAT g F e wAnse
afufy w37 § 1Zad Aw-mar T T
¥ oY AT T AC EITH 7 H 9T TG
gt Fam 2, Aiwa faedt ™0 ¥ 7w
& zq afufa 7 <1 eafor @ wiard
faq &1 o faarT oar & avdl o
gaem & | wfwa A gnfasz ot
® are W gy 1 f @ gama T A
i wg W 4., & A waA fE oy gary
I &1 98T WAl wfE awe Ay
AT & A7 gRTT RS AT A, A
feafa wme w1 ga=nan g fis famr 2o %
A7g a7y §, 9% §aw A gmaA®
a5 2w uF wdd &, e el qfq-
fafg gw afafa & =& &2 w7
f fag 7o s fod o Wl 3 99 ¥
siafafafu g oA F F
QT M AAFE] | ARTET
7% & % TR A Fdt AT 1 GHET
T e gfsgmamy @ 7
womr &1 1 afer ofs e e
& FTC XA AT WA, e & I =i
Ag it @ wwan e s

o Ma—

oW SRAT T ¥ A A
fs ®p@ dfrviaw few 3w @
H{ET I | KX HF A H 3w A,
oY TR ag W T F A §, qF  gE]
& e f, T M agr R d @
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aT R G FE, TG AT GGT 7AW E T
®F T | qraer w7 T o3 2 IF
& g ez @ s § fR a1
THI5ATE 1 e Gt womfa g1 s
HIL QF TG O A AL oA Iqfe
ST Y AT 1 39 K wL A A g
T AT A Ay 37 o | AT
fratet o faaEi w1 wd g
Hoaad g1 B Ter § 40 v ag
Y WA W AT TE 9% THT L %A
w AT FAR £ A3 w0 & T Ag
guw qfgme- o, afeg g9 § me
AT WE arT T2 T g (% dw-war
¥ A1 Ty A g W LT )
4 nF ara wam ¢ (o A &t i w
Gwr €7F W A7 A w7 amam
g arz faarg g

1A & awn wEt w7 daren
FTATH & I FA A9 T AVE T ST
FE RO a7 A1 W A fr
412 frare & g = 7 A AT w A
FaTE T 9w qR W weaa R oag
F1% "= 0 T g ¥ ) A a1
AAAT F £ | AT AT AGAT G
& amz fame & gror o 1 gy Tot & o
#few mwt arz frame &1 w1 wava w9y
s A | WA AN o A s
FAHT EE AT TEY § A9 I wgi
390 MIHT §, AF AT AT FE $TEH
w7 | AW G I WE

Mr, Ohai
that?

WMo W wAET Wfg : o TaTet
TH Y T & 1 OF T WA ST R
F 8 e 1 A faay oY 7 FwT @A
%8 fe a7t gUwTC Ol 7 Gwar w7
Frrat fr o et 0@ w7 orrr 7 8 oY
N EE AET | A O W

Why anticipated
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¥ qIART FAATAT AEAT & % A wwre
amfar & #11 | 9 FTTAH FT FEIT
T P It AueAE aE ar
LSRRI A LECIL IS (e
IR TR | W e F -
AT R gPTA g 0w A gw g #
S & F9 TG AT A § | gaF AL
727 7 Al wor ¥ {F wgr SOy
FIIT 43 TTAGRT AT | qg AT
T Jrg ATAT F AW oqx A gw ¥R
gezdrat # womT o a8
JITAGILT & FTATE | 0T FH aqi T
T, 0% for 75 g m s & &n
Tz v e wife gq Saatdn wn wan
oWl oyug ¥ oAmmoow W @
TR i%id Fr0, & o &40 T
TR, wfAT @Y A 6 wea g9
frm e g 1 % B B A age Ay
M @ g g, ma fagy amo & 7
gro & afaa @ vy g wmrow
Fromar T aar Fht w0l afwr e
# 37 A0 % 97 2w g afae 2 oqe
& v A fadeg & oang # waT a4
WY T AT a wedr S0 oma faad
amt # TRt e fom e g @z
AT 7 & Foam 541 &1 &eq w41
2, fgrgemma o g famre Aramerai &1
e T &, 1% 47 § vz fawre Ay
T & § + Ao ag g & % fadt
AT FFIRAH AT I A w=f
AgH A ot A T gy § )

& qrfeea & wraw ¥ we e
Efsmgrwre | ¥ A ama=w #
T T FT AdeT oW § W &
B3 ok aft ad wft 4@ Aw-awr H @t
fer & w=x | wom dfr @wa wA
A § A | e ¥ dTE Wl oA
wat sfe e qwogRn
Mt waaArdh ¥ fad ow for o gawr ot
s gg et fr e wgr w1 € fiw
v d ey | ofer @1 wok
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o 1§ Tod A1 awfeat 3E # 59
qz ®tf g frare A1 @ ofema
afer @i fawm o Fim da—war
i1 s @ T A A e -
Al | a18 fqa1¢ #1 waww 27 341 1
A & 1o sy frdeer soem |igAT
(;fi“ﬁ? g1z fagre @17 s=ed &
femara & me FiE-awr s A1 4g AR
o € & O 71 AT A A e R
q ga 97 vt e afeaa §was
ai anferss A1 3 41, q@ oww § tE
gACT 7 e °1 0 oA kA
WTHT JIH TEF F |

&t fto Fo mAt T ?

o THAAET Wifpar: =@ wg¥
' gt gzEr) { wrw fag maw
W AT rRWE &7 @E | W
T & wEi ¥ sz @ Agar fe
s W owfgw mmedr 0 wwE
g § oo A wmad & # T
§f ag W fewmat wagar . WX
T A @ga oAt g ot o
¥ @1 ¥ "y AW A aETe T @
fe wrem @ frafe ad & arft
wig zwa; owge oW oo ¥
e aff @3 a¥Fi ¥ S97) W@
¥ 5T dm @ aw ¥ demwd

2
Ef
|
7
E
z

qTAE A ATH FEN IEW T g
#fer o @ fr ag 3o @ foul
i am b wife S oraw e

gl

frc & amw frad
o5 aer ey AR Y off § oWy
gr wi dw & dcru g W owt
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It is in the

Shri P. G. Menon:

[¥10 1@ wAET sifigar]
21 &40 7t oty gwmr e @
T WE T g oW Ay At oagm
TREE @ T B waR ¥ i
®T ATHA FO A A w9 T

fea # drr s &)

® EFELE*ES g E TEEFELD am&wwmm
S LR mmmwmmmemwﬁm
mm.ﬂ.pmmwnwﬂ o pEr friE csEEs mmmm
SRR AR
mm,ﬁmmm mthn cEg E WWWW qu mm«mm
MR R TR T M T 13
PR L M R
”Wm.mm_m. % mmmmﬁwmmm nwm\
mmmwmmm ﬁmamammm me mmmm
e *® E E

mwmmmmhmeanm@wammwgmm mmm Hipe
Wﬂwmmmm mm FE-etesE £ mwmﬁm
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o TH AAIET HHEWT : AT WY
2 &Y A g AwA F waw far et
& tar s g § fF oy aw
wl oG qTA K A gT FT A
AT | AT 9T AT § 0 e
w7 1 AR, AL AN, 6 qEA T
A T AT FA T W AE N
afer ot w7z wEW wAET A,
dm fE gt FowgooE
Ty a1 &1 Y [ A= A1 A g
T g

OF HTAAY HERT : UE AT AT
AFAT |
Shri  Mobammed ¥Xoya (Kozhi-

kode): Even during thi: Emergency,
Municipal elections nar; poing to be
held in Pslghat.

Mo T wAT Afgar : ap
afgm T T w0 ana, T3 et
ah arr w7 T2 AT P & oW
¥ mifee 1 owew F X gwra
gra % & ax A1 frr @ 0% A0
g ST Ty FE

s sgv w7 aF qfeET ¥

rrommﬂpaﬁfzm:mﬁf(
R

Kerala (Res.) 658

% WAt Gweq ;. WX o
afeemT g |

fowsr ¥ g av Y, ofem @
§ o &% xwmm ¥ fgwag
Y aT% foee S wo P

st eqmi : Qar Tear wrg & e ar
ot WIS W FT g i gy gamar ?

To T wAgE wifgar : & aw
fear & 1 R q 17-18 T A FET W
@t dt fie fpdt wgm wwl ¥ oA
foegrr 1 Ffr fires man, et fog @Y
war a1 1 ¥ ag T 3 fean Afea
FT TR &7 AE fow § IH A
QIF I T, SqIET FFE Y T O |

at & qg wAar W § fr g
FPe-¥TH F4 aOF 90 | WG AAS §Y
for =T 352 ¥ FET AT &, AHT T FRAT
#t T &Y 4 g1y aren g1, e a6
¥ oz &1 & wez g7 wiw £ fis et
AT § a7 ATFT W TS R A1 T
oFd @ 1 &TT gAR dremar ¥
agaear T At ¥ A g T ¥
# framr mar F1 g fea 347 TR
art aw & frrm aadi #1 @ w1
At &, A T g Tm oA g
® gxF om T OF w6 fad
o o wren i B dafaw aoet
T} T ww Tl 2, gu Ardy fram wara
#1 a7 § 1 fazeaes &oom 1y
T AFT NN

at & amn & i v Vo g
w1 W A1 a4 ¥ wefew 9 a0 iE
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[zre = mawET wifiar]

wa ¥ FATAT THH W.ﬁ"{%l%‘fﬁ‘f
I9 AR & 99 T §L aF Al g,
W far & 39 gUET FO g,
AT v gL AR A I e wly
g 1 ar W @ Cwew §% W owd
& o a w2 A wwar dr i geen
FWT | AT 4 48 FLIE FT 3 WA W
wgt 79 FUT w1 qfeear | 4 a1 gy
A i 1 erd §, 8 Far T A
T AITE F1 A FOA H AT AT AAT
arfn 1 ag v At faege A TETd
&, AT Taw S @ ) T Feledy
OF wF g @ e wdl WA wr AgE @
oz2t argE, o ot wE g AT S A
¥p wrht § A afear, @@ gan
gy @t T 2 e i W K
faw w3 foe 0 407 TR o # oAy
& W qAT F1 T H W AT W94l
o F1 FTRA B AT W

gafaT mmT 78 a‘m#ﬁﬂ'@‘i
oy ST 42 A1 fr gw aifese & e
w1 FwSl U T 1, 6 WEA H, 9
W | gg AANR A WG 9T G )
Rma Ay AT @O AT

g & §7 %1 oF T1a qoE awma
TR AEAT § | Fo1 v fw agh aefaat
AT T T AT & 7 & W 5 feg
W FE # W goe f 6
FiRY | AfF A oAwET AT W ow
aEi e @ I e F F wrok qrad,
Y qgFE W1 o A qa frw § T,
TS AT AT Al § | AT §F FAATH
o 3 &, forerdr sy s &Y fo gmTt
agt w1 F1 HUA-OAT wrarA} § qomn
2 1 IR Forgr & fop St o T
WA AT AT FTETT E | IFE & aga
i ary faserat &, @7 wrfearT A
# wre Tz amar & oo wefEan w7
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AT § W Fgt &t 71 A1 g TFaA
g g wa g wrEm ¥ faw A
fear may v @ wfewi ¥ awsrEn €1
ar av f ag ot wE & aE § frmar
ST | W T THE T €411 & qiowa
¥ Tw aTg W 3T ¥ 1 T T R
7 fra w2 wdt # Froan @ § e
efaat it 7Tt § 9 aE @ @
LS

o1 ¥ qF $TH A1 WEH W at
e art i aaw gl A= far
AT § | FHE AT Ig 7 HOH 05 I F
FAT TH ATHETT ) faww aroont &1
& ot IO w3w o 9T 1 agy #R
ux Frfaa amg 3t | 77w At A,
wgi faweh &, savar fazdt w1 & foar
T & " At # wA Al w1 oFw
feat smam & 1 97 ot @ ) g
WY F4 7% a1 ot ) faegw I
HTHAT FT TAT 3 | T qT=A1 B F57 a7
fear @maT @ WIC wgT ATl wrowATEr
wgt fawret ot & 1 92 37 Wt A EnH
et 1 719 ¢ 1 &7 s F wrelt anfa i
woAT TEY #1 1T F F7 @ (TG @
gragiau el &1 frs fwar mo
# aor gt & w9 A0S TE@r F9AT,
FAT AL AT Aqifw T AF g TG
w0 A famn g #g4 & $41 wEar afaH
¥a fagrass & §9 F2A7 AT
WA HT A TN AT A dETEEE AT
am faar, g7 A7 Fwi ¥ fem
AT AW AT AT OF AT FE A4
agn g fe v gm o fagndi ami @ 4,
Fiforwr w33 & oF q@E F 1 FOC T0
w5 ¥ fag o & agm g froag s
27 9\ T B AT I AW ) TS
a0 A g T
W HRHT ZT ZW SN WmH K AW
W A A T HE FIAT E ANG 27
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g Tk At § AT ¥ T w9
At AT F AR gEr A § oad
w-Fm AT fAgTerA. mE @
STEAT § W17 A7 a7 T4 ROAAT FTIT R
ax e &1 9T § v oag g @
Tt At ag 9 Pedt gz aw wdr
oy qEf  TEEr wE ogm aE
FEAT & | AAAT AR FwAY FOT AGS
awar & | weqfaer @E IACT AT AN
FFAT T TH a9 TAR] ZTT ARAT £
Faatt qifqs Fifsfmar g e
AT qF arg qurd wraw 7 JE gL 30
7 7wt 3 T ar 74 1 ona
g o o9r & w2 oTn A g g
e gaa7 6T Az e fr Ag 2
gEo BrET 91 71 #qi 7 fad awar g
fe= fedr 997 ag 39 & faw o o
ST 77 g FT wAr wrom fEogEwt
ST% ¥ &0 | 4 T wiaw wlewteay
w7 2 Y I AT TE Y
wrdt 3 1 & wmem g i S H A
71 A fgrr war gAY o A1 5T R
arfer gATdl | wa WAL FwET WA R
IR TF TR avEETST A7 famm A o
& frgrd aga wta AW A & AR
Tt Y A afagry § awdrdr w900 9t
FHNTIT T47 & g (AT 1 @
% 40§, AE UF T 2 AT W
TAR AT @ A &1 A1 fHT AE
7341 f& FF-O91 BT AT 2
A1 FCN & WY ART AATATR #1 AT
¢ i WY A" maEdr N o§F v A
TG I W A FF FO0 TI0L AW
T A A TEAT

Shri Hathi: During the discussion,
several questions have been raised by
hon. Membersg from the congtlitutional
point of view, from the legal point
of view and from political adminis-
trative, economic apnd financial points
of view. 71 shal| try to reply to these
questions ¢ sufficiently ss I can,

KARTIKA 14, 1887 (SAKA)
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14.24 hrs.
[Mg, DepurTy-SPEAEXR in the Chair]

The first gquestion was raised by
Shri N. C. Chatterji, for whom 1
have the greatest respect ang regard
as a jurist. He said thatl, under Arti-
cle 356 of the Constitution it was
only when there was a Ministry and
that Ministry could not funetion and
Government could not be carried on
according to the provisions of the
Constitution thal this provision should
rome into force. But, ag Shri G. N.
Dixit pointed out very correctly,
therp is the second provise.

“Provided that if and so often
as a resolution approving the

continuance in force of such a

Proclamation is  passed by buth

Houses of Parliument, the Pro-

clamation shall, unless revoked,

continue in force for a further
period of six months from the
date on which under this clause
it would otherwise have ceased to
operate, but no such Proclama-
tion shall in any case remain in
force for more than three years."
I, after six months again this has
to be continued. then both the Hous-
eq have lo ralify it

After the first Proclamation, the
Assembly was dissolved,  Therefore,
at the t{ime of the issue of the second
Proclamation, there was po Council
of Ministers since the Assembly had
already been dissolved. Therefore, to
sav that the Ministry did noy func-
uon ut (he time of isgue of the second
Prociamation ig out of question, Mr,
Dixit has very ably replied 10 that
point and 1 do not want to go fur-
ther,

Another questinn which wes rais-
rd by Mr. Rangn was about hn ne
an all-party government, of the Swiss
type. Thay is an experiment and
that experiment can he made onlv if
there is some evidence to show that
this would function. W, had an ex-
periment of  the coalition Minlstry
which failed. Even for the formation
of a coalition Ministry, the leaders of
the parties, who were called weor
not prepared to  combing together.
but there is one thing. I would agree
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[Shri Hathi]

with Mr, Vasudevan Nair that we
should have a democratic form of

Government. On that there is no
dispute. It is only under the present
circumstances, when Government

could not carried on according to tne
provisiong of the Constitution, that
this step had to be taken,

When 1 said that people heaved
sigh of relief, iy was not at the tssue
of the Proclamation of the President's
rule. If I had created that impres-
gion, | am very sorry and I would
like to correct it. What I wanted to
say was that the administration that
was Tun by the Governor was carried
on in a way that people felt satisfied.

Some mention was made about a
slip that had ocecurred in the Gover-
nor's report. Shri H. N. Mukerjee
said that the two Communists were
put as belonging to PSP. Actually
what happened was thay there was a
typographica) error—the words ‘and
leaders of haq been omitteq by mis-
take. 1 think that clears the posi-
tion.

Shri Sham Lal Sarat (Jammu and
Kashmir); Was it the original letter
of the Governor that was circulated?

Shri Hathi: No; this was
summary,

only a

So far as Mr. Ranga is concerned,
I am obligrd to him on one point.
He at least appreciateq the work of
the Consultative Committee. So far
as the Swiss type of Governmeny is
concerncd, we shall study that; I
hav, gone through some Ticrature
but 1 have not heen able to o threugh
the whole of it. Shri Chatterji ex-
pressed his view yesterday that he
wag not in fevour of that. That is
one view. 1 have not gone deeply
into the subject. We are a'l thinking
now of today's position, We have to
se. the position that existed about
tw, monthg back when the decision
had 10 be taken or elections had to
be arranged. So that question dig not
arise, But one thing is crrtain that
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there should be either a majority
party or if that is not possible, a
coalition Ministry, i.e., some democra-
tic form of government should be
there. On that there is no dispute.
If the present form of Government is
not suitable to any particular area,
we cannot change for that area alone;
if we have to change, we have to
change for the whole country. In
the present circumstances, we feel
that it is not possible to go that.

Then an observation was made by
some Memberg that we bring in
Emergency here. While ai one time
the Congress President or somebody
said that we ghould have immediate
elections, it was said tha;y Congress
wanted to take credit and get through
the elections. I may say that, if
there is any credit, it should go to
the whole mnation. It wag not one
Party but the whole nation that stood
as one. So the credit goes to
the whole nation. I would noy like
to say that it was Congress and,
therefore, we were unanimous. The
country has shown that it i3 a mature
nation. And I would only make this
sppeal: let the maturity that the
nation has shown, let it be ghown
continuously, and let it not be said
thay we wanted to take advantage of
that. But I was sorry . . .

Mr. Depuiy-Speaker: Will he tuke
more time?

Shri Rathi: I can finish in another
ten minutes, if the Huuse ::rees

Som+ hon, Members: No, no.

Mr. Deputy-Speaker: The hon.
Minister will continue his reply on
Monday.

Shri Warior: He zhould reply te
the pointg we have made.
Shrl Hathi: 1 will reply to all.
o TH AN ®ifgmn : &t 4y
SraT &, Are-TH FTE |
Mr. Deputy-Speaker: Now we will
take up non-officia]l business.



